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Surt BHUPESH GUPTA  (West
Bengal): Sir, I request you to allot
longer time since we will have time,
possibly.

Mr. CHAIRMAN: We allotted fif-
teen minutes in the first tive or six
years. In the last year and the year
before, we had one hour and this time
also we are having one hour.

THE CENSUS (AMENDMENT) BILL,
1959

TrE DEPUTY MINISTER or HOME
AFFAIRS (SHRIMATI VIOLET ALVA):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Census Act, 1948.

Mr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Census Act, 1948.”

The motion was adopted.

SuriMATI VIOLET ALVA: Sir, 1
introduce the Bill.

THE PREVENTION OF CRUELTY
TO ANIMALS BILL, 1959

Tue DEPUTY MINISTER or AGRI-
CULTURE (SHrI M. V. KRISHNAPPA):
Sir, I move for leave to introduce a
Bill to prevent the infliction of un-~
necessary pain or guffering on animals
and for that purpose to amend the law
relating to the prevention of cruelty to
animals.

Mgr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to prevent the infliction
of unnecessary pain or suffering on
animals and for that purpose {o
amend the law relating to the pre-
vention of cruelty to animals.”

The motion was adopted.

' Sart M. V. KRISHNAPPA: Sir, I
introduce the Bill.
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THE APPROPRIATION (RAIL-~
WAYS) Bill, 1959—continued

Dr. H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairman, I am glad to
have another opportunity of learning
facts about the financial position and
operational efficiency of our Railways
from the Railway Minister. I made
some observations on this subject dur-
ing .the discussion of the Railway
Budget, and the Railway Minister
made some remarks on this subject,
which unfortunately for myself, I
could not fully understand. I shall,
therefore, ask him to consider a little
more carefully what I have to say
with regard to the financial working
of the Railways and then give me a
reply which will cover all the points
that I raise.

-

During the debate on the Budget, I
pointed out two things. The first
thing referred to the growth of the
income and expenditure since 1950-51
and the other point related to the
comparison of the income and expen-
diture for 1956-57 with those for the
year 1957-58.

With regard to the first point, the
Railway Minister said that the com-
parison was vitiated owing to the fact
that I had not taken account of the
increased contribution of Rs. 15 crores
to the Railway Depreciation Fund
made at the instance of Shri Lal
Bahadur in 1954-55 or 1955-56. Well,

in order to remove these doubts, I °

shall start with the year 1955-56 in
which the inereased contribution was
made to the Railway Depreciation
Fund. What is the result? In 1955-56
which includes in its expenditure the
increased contribution of Rs. 15 crores
to the Railway Depreciation Fund,
the total working expenses amounted
to Rs. 258-8 crores and the corres-
ponding figure for 1957-58 was Rs.
3098 crores. ‘This shows that the
expenditure increased during those
two years by Rs. 51 crores. On the
income side, the gross earnings
amounted to about Rs. 316 crores in
1955-56 and to about Rs. 381 crores in
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1957-58. That is to say, the gross earn-
ings increased by about Rs. 65 crores.
Now, Rs. 51 crores of this went to meet
the increased expenditure. Therefore,
there remained only a surplus of
Rs. 14 crores. That is to say, some-
thing between one-fourth and one-
fifth only could be retained by us.
This more than bears out the compari-
son that I made hetween the figures
of 1950-51 and those of 1957-58.

Now, take the two years 1956-57
and 1957-58. The Railway Minister
pointed out that expenditure in 1957~
58 had increased on account of spe-
cial causes. But there are special
causes every year and the growth in
working expenses has been continuous
for some years. But apart from this,
the Railway Minister, when he took
account of the increase in the working
expenses on account of special causes,
.did not take account of the increase
of Rs. 3 crores in revenue also.
What 1 pointed out during the
Budget debate was that while the
increase in the gross earnings in
1957-58 as compared to 1956-57 was
Rs. 324 crores, the increase in the
working expenseg amounted to Rs. 31
crores. If we take into account the
fact that our gross earnings in 1957-58
increased by Rs. 3 crores, that is to
say, our actual earnings exceeded the
budget estimates by Rs. 3 crores, then
we cannot but come to the conclusion
that but for this increase, the increase
in working expenses would have been
more than the ordinary increase in
the gross earnings. The Railway Min-
ister confined himself during the
Budget debate to an examination of
the figures relating to the working
expenses. 1 would like him to com-
pare the working expenses with the
gross earnings. Otherwise he may not
be able to either himself see the com-
plete picture, or present the complete
picture to us.

Now, Sir, I wish to say a word about
the speed of the goods trains. I pay
a tribute to the Railway Minister’s
ingenuity in discovering new excuses
every year virtually for justifying the
continuous reduction in the speed of
goods trains. I have not the time to

[
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deal fully with these ingenious ex-
cuses but I want to point out two
things to him. The relaying of track,
either because of relaying of sleepers
or because of relaying of rails, slowed
down the speed of goods trains but
during the last two years, the area
in which speed restrictions have been
in force has declined considerably.
Taking the broad gauge and the metre
gauge together, while the mileage sub-
ject to speed restrictions was about
3,400 on the 31st March, 1956, it was
only about 1,800 on the 31st March,
1958, that is, it had been reduced by
nearly fifty per cent. I could give
other reasons also to show that what
the Railway Minister said could not
possibly be regarded as the last word
of the Government on the subject of
speed of goods trains but I shall only
ask him whether anything has been
done to remove certain complaints
which occur from time to time, for
instance, the complaint with regard to
the shortage of water at certain rail-
way stations. Now, it is not enough
for Government to say that there was
shortage of water. Shortage of water
does cause a very real difficulty but
we should like to know what steps
have been taken during the course of
the last two, three, four, five years in
order to remove this difficulty or to
lessen it.

I shall mention one point before I
deal with other subjects. I should like
to know what the result of the experi-
ments with pre-stressed concrete sleep-
ers upon railways has been. The Rail-
way authorities stated before the Esti-
mates Committee nearly three years
ago that experiments were being made
in connection with the use of these
sleepers. I suppose the resulis are
known, I should, therefore, like to
know what they are. So far as I know,
the use of these pre-stressed concrete
sleepers which leads to great economy
in steel and, therefore, in expenditure,
is increasing even in this country and
in the South, pre-stressed concrete has
been used even in the manufacture of
pylons for transmission wires. 1
should like to know whether any ex-
periment with regard to the use of

-
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pylons in connection with the electri-
fication of various sections of the
Indian Railways has been carried on
and if so, with what result.

Now, Sir, I shall go on to the ques-
tion of pooling. The Indian Railway
Enquiry Committee recommended that
arrangements should be made for the
complete pooling of locomotives., This
question has been discussed several
times in this House. The present
Railway Minister’s predecessor said
on the 15th March 1954 on this sub-
ject:

“It is our declared policy that
pooling should be introduced or ex-
tended wherever there will be over-
all benefits by so doing. On a large
number of sections, pooling is
already in force. In pursuance of
this policy, Railways are improving
running shed maintenance facilities
as a suitable standard of mainten-
ance is a pre-requisite to satisfactory
progress and appreciable progress
has already been made. An officer
has been on special duty for several
months examining the possibility of
better engine use and his recommen-
dations are being used by the several
zonal officers.”

In reply to a question, Shri Lal
Bahadur Shastri made it clear that the
pooling was in force within a Zone.
No outstation pooling was in force at
that time. Now, the Railway Enquiry
Committee was not satisfied with the
pooling of locomotives within the jur-
isdiction of a Railway which it called
straight pooling It recommended that
pooling should be extended and that
the system of extended engine run
should be adopted. This recommen-

dation was made ten years ago. Shri
Lal Bahadur Shastri spoke on this
subject  promising  further pro-

gress five years ago. I should like to
know, therefore, what progress has
been made on this point. If complete
pooling is resorted to, it is obvious
that we shall be able to make a better
use of our locomotives and probably

to increase engine usage which has )
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not yet come up to the level recom-
mended by the Railway Enquiry Com-
mittee only as a first step. The Esti-
mates Committee too, in one of its
Reports, said that necessary attention
should be paid to a greater degree of
pooling of engines. I hope, Sir, that
full information will be supplied to
us. I should like to state, before I
pass on to another subject, that when
the Railway Enquiry Committee re-
ported, full pooling was in force on
three Railways, the Bengal Nagpur
Railway which virtually constitutes
the present South Eastern Railway,
the Great Indian Peninsula Railway
which virtually constitutes the whole
of the Central Railway and the Mad-
ras and Southern Mahratta Railway
which is now a part of the Southern
Railway. I should like to know what
the practice on these Railways now
is and whether engine usage on these
Railways or on those sections of these
Railways where it was in force is
better than in the other Railways or
sections. If it is better, then it is a
conclusive argument in favour of com-
plete pooling of locomotives.

Now, Sir, I come to the question of
research. It is painful for me to have
to refer to this subject again and again
but I do so0 in view of the importance
attached by all of us to scientific
research and the emphasis laid by the
Prime Minister from time to time on
the need for our adopting a scientific
attitude and undertaking more and
more research in the Railways. Out
of over Rs. 300 crores which Railways
spend annually, less than Rs. 20 lakhs
is going to be spent on research in
the year 1959-60. What does research
on the Railways mean? The Deputy
Minister of Railways has very kindly
supplied me, at my request, with a note
dealing with the work done by the
Research and Testing Centre at Luck=-
now. The Memorandum, after describ-
ing the work of the Centre says:

“Work of this type which is pre-
eminently testing rather than re-
search has absorbed almost the en-
tire capacity of the Centre up till
now. As an act of deliberate policy
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this work has been given overrding ' mittee. Again, Sir, the Deputy Min-

priority over original research and
development work, the latter being

undertaken only when capacity
was available after the needs of
the essential testing works had
been satisfied.”

12 Noon
I do not blame the Railways, Sir,

for giving priority to the testing of
rails, locomotives, wagons and other
things. That was necessary; but why
has not more attention been paid to
original research? Even testing work
involves some research work and
a little research has been done
even beyond this but whai has been
done is woefully inadequate. Now, my
hon. friend, the Deputy Railway Min-
ister who replied to what I said 'on
this subject two years ago said that
the Railway Standardisation Office and
the Research and Testing Centre
would be amalgamated in one organi-
sation to be called the Standards and
Research Organisation or something
like that. He also said that this orga-
nisation would be headed by a senior
officer of the rank of General Mana-
ger. He also pointed out that research
work would be controlled by a con-
trolling committee consisting of the
Chairman 'of the Railway Board,
Member for Engineering, two repre-
sentatives to be nominated by the
Council of Scientific and Industrial
Research and the Director-General,
Research, Design and Standardisation.
Now, I should like to know what pro-
gress has been made since my hon.
friend said this two years ago. I can-
not find 'out from the Report of the
Railway Board whether anything has
been done on this subject yet or not.
Perhaps, the amalgamation has taken
place but from my enquiries from
the Railway Board the other day I
learnt that the Director-General, Re-
search, Design and Standardisation
had not yet been appointed. Sir, this
shows how the Railway Board looks
upon research work. I should like to
know whether the controlling com-
mittee has come into existence or
whether Government will take a little
more time even to establish this com-

ister for Railways said that Govern-
ment would not be content merely
with reorganising the arrangements
at the headquarters for research but
were thinking of establishing local
research and design centres for de-
tailed work on different Railway pro-
jects and other Railway workshops.
Now, I welcomed this announcement
and I hope something has been done
on this subject and that I shall not be
told that even here I must have a
little patience to enable Government
to tell us whether their consideration
of this question has yet been complet-
ed or not.

Lastly, the Deputy Minister for
Railways, in reply to a difficulty
pointed out by me, said that to over-
come the apprehensions of people
selected for the research organisation
lest they should lose their chances
of promotion, the pay scales of offi-
cers other than the Director-General
and the Directors are now being regu-
lated in such & manner as to afford
necessary protection to the officers in
regard to the pay that they would
have otherwise drawn on their parent
Railways. The scales of pay are so
devised that these will permit the ap-
pointment of suitable persons from
outside the Railways as well. Now, I
should like to have full information
on this subject, Sir. I want to know
whether this is in consonance with the
recommendation of the Railway En-
quiry Committee and whether full use
is being made of outside laboratories.
If the laboratories are at present not
in a position to deal with specialised
railway work, can they be enabled
with a little assistance from the Rail-
ways to do such work? It will be in
the interest of the Railways to have a
number of laboratories in the coun-
try, apart from the National Labora--
tories, that might help the Railways
in carrying on original fundamental
research.

Lastly, with regard to this subject
I want to put a question about the
Efficiency Bureau. The Efficiency Bu-
reau is still working but the Esti-
mates Committee recommended that



3729 Appropriation
[Dr. H. N. Kunzru.]
it should be made permanent and that
its recommendations together with
the decisions of the Government
should be made public. I find that a
reference is made to the work of the
Efficiency Bureau every year in the
Report of the Railway Board but no
indication is given of the decisions
of the Government except such as may
be drawn from the character of the
Efficiency Bureau’s recommendations.

Sir, I have perhaps no time left but
with your permission I shall refer to
only two things in just two minutes.
I asked during the debate on the
Railway Budget what action had been
taken by Government on the recom-
mendations of the Officer on Special
Duty with regard to the change of
gauge. This Report has been in their
hands for more than a year and they
should be in a position to tell wus
what action they are taking on the
recommendations of this officer.

The second point relates to the
creation of a new railway zone known
as the North Eastern Frontier Rail-
way. Now, the mileage of this zone
will be only 1,760. I should like to
know whether this new zone has been
created in order to speed up the de-
velopment of railway communications
in Assam or merely on political
grounds to give satisfaction to the
people of Assam who have during the
-last so many years been asking for a
separate zone in their own State.

Sert SHEEL. BHADRA YAJEE
(Bihar): North Bengal and North
Bihar are also included there.

Dr. H. N. KUNZRU: I did not catch
him

Mgr. CHAIRMAN: There are

other
regions also which have the same
grievance.
Dr. H N. KUNZRU: We know

‘what the other regions are. The total
length of this is only 1,760 miles. Now
if the Government have no money to
develop communications in  Assam
then does it mean that they think
that the railway zones as at present
constituted are a little too big for one
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General Manager? Will they then
undertake investigation of the work-
load on the other zones also where
no bifurcation has taken place in
order to enable us to see whether the

' work can be efficiently carried on in

those zones under present conditions?
The Efficiency Bureau prepared a
graph showing the increase in work
on certain Railways but that was done
some years ago. I suggest, Sir, that
this work should be brought up to

date and that any chart or graph
prepared by the Efficiency Bureau
together with any report that may

accompany it should be supplied to
hon. Members or, at any rate, to those
Members of the House who take a
keen interest in questions relating to
our railways. Thank you.

Mg, CHAIRMAN: Well, we have
just about an hour and a half and I
have here about eleven names and it
is necessary that nobody should take
more than ten minutes, even if I ex-
tend it by half an hour for the Min-
ister. You want him to answer. Do
you not?

SeEveral,. Hon. MEMBERS: Yes.

SHRI SONUSING DHANSING
PATIL (Bombay): Mr. Chairman,
while complimenting the Railway
Board on its earnings from goods
traffic, the overall picture of the
Railways is far from inspiring. The
capital-at-charge is tremendous and
the nation is deprived of nearly the
bulk of the capital which is now em-
ployed on the Railways. It is now
time to scrap the Convention Resolu-
tion of 1954 and see that the Railways
as a monopoly nationalised under-
taking, pay at least 5 per cent. to the
General Revenues.

Secondly, there is an army of offi-
cers in the Railway Board. I tried to
count them. The figure is 302, a very
dangerous figure in ILP.C, and ex-
penditure is Rs. 86 lakhs. And not a
single Member is a representative of
either trade, industry, commerce and
agriculture or labour. It is completely
an official body which decides the fate
of this country as far as our travel
is concerned. Whether our travel has
become safe, economic and efficient is
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a matter for the House to judge. But
normally speaking—because the Rail-
ways have spent nearly 100 years—
the efficiency of the Railways is not
commensurate with the expectations
of the nation. A few landmarks in res-
pect of certain achievements are
there. Two very disquieting features,
as has been mentioned by the hon.
Mr. Sapru, are there, Firstly, the
speed of goods train is deteriorating,
and, secondly, there is recession in
the standard of punctuality. The rea-
sons are not given in the Report. They
have simply mentioned it and it is
not a very fair practice that the Rail-
way Board should present a Report
like this.

As I earlier poin‘ed out, it is a bla-
4ant anachronism that this Railway
Board should continue now. There
might have been very strategic rea-
sons in pre-independence days. But
there is now no reason why this func-
tion should be left entirely to this
official body. It should now consist of
both officials and non-officials, Other-
wise, the Railway Budget should not
be separated from the General Reve-
nues. It does not give a clear picture.
It is a world by itself, about 11 lakh
people earning on the average
Rs. 1588|-, as compared to Rs, 104 by
the agricultural or the rural labour-
er. This world is being tried to be
built up at the cost of the amenities
of the passengers. Fifty crores of
Tupees are provided for them, where-
as the passengers numbering 125
crores get only Rs. 15 crores. They
have said, as usual, this year “we
have provided amenities”. What are
those amenities? Platforms, drinking
water, shades, benches, re-modelling
of stations, raising of platforms. These
are the amenities. Even the simple
amenity of providing water, es-
pecially in the summer months, is not
provided adequately. We are not hav-
ing glasses. The Railway Ministers or
the Railway Board Members always
travel in saloons. They do not realise
it. When I was travelling 'on the 10th
and 11th, I wanted water. There were
no glasses at stations like Jhansi and

135 R.S.D.—2.
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Itarsi. The people are stranded. So, if
such a primary necessity is not provid.
ed, I think the Railways have not pro-,
perly performed their function of
providing amenities and the planning
iiself is defective. How can we anti-
cipate or how can we think of hav-

ing more and more amenities from
these well-placed gentlemen (Rail-
way Board) those who are getting

more than what the country’s_average
income is? Of course, they have got a
responsibility to discharge to the
nation, but they are having more and

more amenities for themselves at
the cost 'of the passengers.
Surr P. N. SAPRU (Uttar Pra-

desh): Nobody is having these ameni-
ties.

SHRI SONUSING DHANSING
PATIL: The point is, the facilities
provided for the staff, for the labour,
for the officers, far out-number the
facilities or amenities provided to the
passengers. This itself is a very par-
tial view of the whole matter. Second-
ly, there is overcrowding

st qio Ao IW MW  (dFAE)
qidr 7w AY foaar aff &
Tue MINISTER orF RAILWAYS

(Sur1 Jacsvan Ram): He talks about
glasses.

Surr  SONUSING  DHANSING'
PATIL: The dquestion of overcrowd-
ing, according to me, can be minimis-
ed if Government take into considera-

tion the following suggestions: (a)
Discontinuance 'of first class in pas-
senger and shuttle trains and es-

pecially local trains; (b) Discontinu~
ance of saloons meant for the Officers
and Governors; (c¢) Introduction of
second class in local trains; (d) Spe-
cial arrangement for local fairs, festi-
vals, weekly bazars, Diwali vacations,
etc. There must be a sort of a Com-
mittee which should go into this ques-
tion of local needs, Then, withdrawal

#
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of first class passes for Defencc Ser-
vices and railway employees v o are
drawing below Rs 400 pm  Then,
withdrawal of this 300 miles and over
bogies and substitution by additional
bogies for 100 miles and 'over, so that
the full capacity can be utilised
Then, stirect watch and checking on
tickatless travellers, includmg rail.
way servants on the platforms as well
as I the trains

Then, Sir, the mtroduction of a
Janata train between Delht and Bom-
bay vig Bhusawal 15 a great necessity
which 1s felt and arrangement for
sleeping coaches has been urged

The other question 1s the peculiar
way how the complamts are handled
by the Railway authorities No doubt
a complamnt book 1s mamntamed at
every <tation, but the peculiar way
of handling the complaint 1s that they
never take the statement of or never
enquire from, the complamant If
complaints are made, he recewves a
reply. ‘Your complaints are noted We
are very thankful” The General
Manager writes a very courteous let-
ter, but they never enquire about 1t

even if the complaint 15 made by
Members of this House
Then, Sir, there 1s a tremendous

lack of co-ordination between the
Railways and the general departments
of the Government, for example, li-
censing of raillway land Many lands
are lying vacant, but they are not
gwven out for ‘grow more food’, as 1f
the ‘grow more food’ work 1s not the
responsibility of the Railways.

Secondly, the Railways do not treat
fruits or vegetables or even bananas
as foodstuff a very peculiar way of
dealing with foodstuff And so the
concessions which are available to
foodstuffs are not made available to
the banana growers Yesterday, my
friend, SHr1 Deokinandan Narayan,
made out a case for bananas Recent-
ly, the hon Mimister for Railways
visited the area But one of the most
important things which shipped the
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notice of Shri Deckinandan Narayan
1s the very excessive freight It re-
guires a reduction

Surt JAGJIVAN RAM Is 1t exces-—
sive?

Surr SONUSING DHANSING
PATIL It 1s excessive See what pro-
fit they—producers—make If really
the Railways want t¢ earls more on
the transport of bananas, then the
banana growers must grow more ban~-
anas If they get a remunerative price,
they will grow more bananas

Sarr JAGJIVAN RAM They will
grow more 1if the transport 1s entirely
free

]

SHRI SONUSING DHANSING
PATIL. Nearly one half of the rate,
about Rs 1200 or Rs 1500 1s consum-
ed over the freight A wagon of ban-
anas fetches about Rs 3000 to Rs.
4,000 If nearly half the amount is
consumed on transport, i1t 1s rather
not very desirable for the growers to
grow

I now come to the suggestions made
by the Estimates Committee They
have made as many as 645 sugges-
tions, and 1t 1s stated in the Railway
Board’s report that nearly 627 re-
commendations are communicated to
them How far the improvement sug-
gested have been made 1s a matter
for consideration.

Then, there 1s the Efficiency
Bureau I tried to wunderstand the
function of this Bureau It i1s said that
1its function 1s rationalisation of office
work and reducing paper work 1 do
not know whether this Efflciency
Bureau 1s set up to reduce wasteful
expenditure, to reduce pilferage, to
reduce thefts, to reduce compensation
amounts for claims and so on Natu-
rally, one would expect that the Effi-
clency Bureau must have that function
Reduction of paper work may ordi-
narily happen, but these are some of
the most immportant functions
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Then the Railways acquire
The acquisition is done by the State
Government, but the compensation is
not paid earlier and the lands are
taken up. This is a matter which re-
quires a little attention, The earlier
the compensation is paid the better
for those people.

One last suggestion, Sir. The Gov-
ernment invites certain mechanics,
persons who have certain knowledge
about the maintenance of tracks. The
Government wants to avoid accidents
tampering with tracks, and so on.
One of the seniormost and most ex-
perienced machanies, who was in cor-
respondence with  the Minister of
Railways through the present Gover-
nor of Madhya Pradesh, devised a
methed which is called ‘gadget’. It
has been inspected but no reply has
been given to the gentleman whe-
ther this gadget is worth the trouble
he has taken, The mechanic is a Ger-
many-returned old man of about 75.
The only reply he got—through a
bearer—was ‘“your material is return-
ed.” Nothing was said as to whether
the device was worth following up or
not. This is the way in which the
Railway Board treats such mechanics,
treats the genius that is available
amongst us.

Mg, CHAIRMAN: That will do Mr.
Patil. We will have lunch hour from
one to two. The Minister will reply
at 2.30. Mr, Rajabhoj—ten minutes.

s} Qi ATo AN : AAMT
wETEA, A agq A< gran & fw gwe
E HAT AT 7 Wd qEedT ag
T Fwd fed &) Y=g faamr
TS qgd Hr weArsAT W Al
afefeafast & &1 & v o @1 &
TR ATI-HTY HTAET A 357 H FH -
sfi st g1 v & 9% Y97 faamr
Ft fenartoar o @z vd1 3+ s
qrAT AT SATET AT 3T F HIA-FA
| ¥ I F1 FW g5 727 § MW AT
oY SfE W St S ggTgR W

lands. |
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% ar wedt & fad & ga e w0
FTAT AT & | I @ favwr &
safa ¥ fag o1 35 oo & 99 fom
F T auvs T g+ 3fs guT Ew
famrt ot & gafed § i andl A1 FEAT
St X & ° agd qed A 8 |
[Mr. DEpuTy CHAIRMAN in the Chair.]
IF A4S F ARG FE AOT A T T
foF 92 i T § TR ¥9 3T a4
T § W T 97 AT A E | 7 A
g Wil a1 & el 55 T g AR
ggd ATl g 1 3ufed 3w AE #
M A TEW T2y ¥ o 1 a8 T
#Fr g ¢ v weffgdaw &1 @«
I SATET 437 AT AAEAT T84T § M
FEHE qreT ST AT T W F 1 A
T@F AT S & T w7 {7 ag gl
o Wt F9 &1 T AR 9T BT qATE
& foa foa-fom sl 1 s
FTA WY TEIT @W(r IJTHRT AT FHY
Ffarer # sy Frod e At
FIA F TECT AL & | AZ @IAT AT
303 T TFT & TE AT RN |

g a9 #§ WF Afeqw Afaw
Fer & aT¢ § FAT ATEATE | AL
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ITH | A 98 T FET g W W Ar
FF {5 37 agedl 7 AYqee AT F
maen ofr g1 wfgTy | A gAT &
ara & fF oF @ st F agass
Fee & waed § feeg sy w&r § agf
f fagsa fed sd, a8 w4 ST 2
FatfF I FOT-FOT I Ar@ q AT
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AYIFE FTEL FT AT F(eT § a8 T AGT
grT | ¥y ¥ qygee Fnee & frAd
AR F 9 foRT o 7Y o A9 3
%3 g3 fam o5y gy STwwrd W of
e el 7% T8 =81 (WAt § 98 w-
T & a g | AAT aged 7 6
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[ w0 ATo WSt
fagga wemr fF gwda & fega &
gATR AT & frady A4E faeft @
IEHY gHAT gF 3 Fr T AT |

gqE qra &Y A4 § WTH =qF
I AAGU H) TT6 AL | T FIH(
ag qafr gt 5 of ssfiaa 7w o &
TR F A1 TF A & 777 [$74T3 Fo
fo FI AET AN AT AT F——o FUST
3y AT ®FAT— A fag A1 F A
T @ | A AR, AW F AR 98
KT FIAT TR AT AT IAA WY KA
FT T FY FITT A TS E WY A
ad w77 § fid & 9f ard v g
39 9 ¥ fa 7 & 703 F FA7
ql wifaa § 1 exe-us 7 7agd
F FATT T 1 FF o FUF L0 AG Y9
gAR & @F 3T § AT I A
7z Tifag @ gereT FYH § A AAH
g & qorgdd & fod 399 9ga £3
FLAENE FHA A 1T F Fgav AraAr
g | OF q1 AJ gagd F AraeT 7
% | 3000 qs{?i‘ﬁrﬁﬁ;t{?ﬁimﬁﬁ
w3 ) i ag w3 iy ag A A
q uand af f5F oy g feeg § 9
F fF YodT § 99 o FRAT FieT
qa-Ta ITAT TgeT THIA AT ATEA
v fter samar 391 awd &7 awd
g IGAT UgAE FLA AT FIIA FAT
=ifed | 3T F F AT JOL TZAT
g W TT wag Fr TS & ATTFFAT

T # |

zq faafa™ & o& v { a17 §
o, Sar fx "oy St 9 Famr a0, TR
wre AHAT AIYeT FEE F AN
1 377 ¥ fag faqas Gear o an
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%I o oft f 58y §4 g | e
Fhardr qftr AT wgd A F 97
T g AR AT IHRAE IET R
qA9Z § CAATH A5 FF 7F | F A0
F0T § (% 2@ 419 F 93 agrr a@
2197 =1tgd | 9 WY I FHE A
& o feadaT & wrar & ogar & 7
wfr S 7 3T & f e A e
% faf 93qee F7z ¥ aw fraaa fox
ST | g agT AT AT 417
feqrégear Fefonr g2afaade &
afgg 7 s1g g § 37 o § AT
fraaa frg w3 1 zaw wazafafad
w1 @ wE F O qg gy |

g & fmafas 7 fogr & a9
wgA g | 4 AN wA9E § M wAfewes
& a1 foar & fad & ° FUg v 7w
AT 4% gATT &9 #T syFeAT A1 TE §
IAq & SATT F Suiar a4 T T
W F7 AT | wEG F fad ag e
FE @Ay afzd 7R WE ¥ §3
FIAAST F1AT % gAE 17 A7 f7 T
feare #73 & 7 IAAT FAT T
Afgam 4 97z 71 7% seafaw e
qE WY A& FIA A AT &1 F
wofr A ¥ grfar wvAv g B g9z oqq
FA ¥ FF AT A A1 QO fpar w03,
IAF g9 g4 AT gMT | medq
THSZ § qgq G0 g 41 394 7 3
forstr qv qar a=at #7 q97 fer 9
AT 7T |

T @M & B Ba7 a7 S feare
¥ A5 71 § fog 9% w0y
o1 feare® 3 97 97 @1 faar 4 g1
ag faar smg w17 foaar sarar & sarar
mal feedzes #eq & el 773 |
4T A% ATIH AT °§ Fwar I FAFwAT
& ggar fwar s
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za fogwfas 7 0 22 T3 &
fo o arzg & fag vy w08 ¢ @\
35 X ¥ A7 R vd g ) b
FeTaRe ¥ 397 faavs ovrar g fw S
TwE 2, oy fF sowma g, Ade g,
JHHT JIUNT A& T 91T | A W
Wed| ¥ Sed; FVA Ay IR AT
arfer |
(Tvme bell rings.)

EAUN RRURER S
faaz =iv 3 feg

RE R 158

o 39 gawfa  GE 98 L '
Fifqq oF fage 7 |

=t qio ATe TEHIA © 9 F faa
£ Gar 9T graT & | /9 A smar
& IR 97 9T FE AT TET T W
fasea Zrar § | @ ag FH Aedr &
AedT FIAT AMET | FEU qTq—Aeq
A F T AET AEA AT q9
aga o 9ge &Y # g ofFT ag T
wa qF T AE AT | A\ ara—
EST F S FEFE L § T gt
F1 f fox s fed, =y Y Figae
g T Wratfed &A1 Anfem | Avy
ama o8 & f Yodw § wwew &4 A,
w93 =it §ift @l § R
YFAT  =gd AR Q- fwrEr
gl =fgd foras A & Aree T &1 |
T AT WA TEAS A AT & AT
FY 2T A TAG LY TAT | AT 9T gfaw
1 I9% are 7 forar gar & feg w2
B STATS &Y ST AT ATAT §, TARTA
IAT B AT & | eed F AR A
¥G arfar @ R F Al § 9 2,
ITET Qe A |, Jq AT
Crici e AR e i i o U o
fgedy WwuT 7 9 @9 g AvlEd |
T FATET AT § SV LAY, A
FHTE TN & A ST IF § fagaor
g =fgd, A% e fafrm &=
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aifed = & @ § w1 W 3§,
FEY I7 SATAT AT § | AL A
ST ATET ¥ gAY FT XN FIT W A &
Fa%1 fam =mgaq fa3 7 A fear
& 1 g 7 fer w2adl uw e
Aw & arey I gfwd grew ag §
a8 FW agd weyr fwar § A I
fag T™a  ggar HT g9 A oary
g 1w MR FHr gg & & A uw
et 7 areT Wewd adr & foamy
asg & TOF0 F AT AT qE@T 7
TgT qEeTd Frar & | gAT LEAT X
[IT WTHW FIA ATET 1+ W@ W
7R a8 Fa & 7 awrd 7 faoe -
AT Az R’ AT yeataw Higare v
g R F7 KT FiET AT T IFA
#9997 9T L F AT T A A4S
i § SEEr 9FgEe a@faw g
wifgd | S WA gEaArdr ¥ Wi
FT ATET GEIYT AT ATAT Hr Glaen
F fn oo smams & A Ay
ST & |

Dr. W. S. BARLINGAY (Bom-
bay): Mr. Deputy Chairman, Sir,
much ground has already been cov-
ered, and I would confine myself to
making only a few suggestions

The first suggestion that I should
like to make is about malaria that is
being generated by the peculiar way
in which the railway engineers work
on the railways, If you travel, you
will find that on both sides of the
railways there are pits in which water
accumulates during rains and this
goes 'on continuously. There is no
proper drainage. So, the engineers
have to see to it that all this water is
properly drained off and that people
near about do not suffer from mala~
ria, We had raised this question the
other day in one of the Consultative
Committees of the Railways Ministry,
and I now take this opportunity of
drawing the pointed attention of the

hon, Minister for Railways to this
matter.
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[Dr. W. S. Barlingay.]

The second matter is what Dr.
Kunzru has already stressed, and that
is with regard to research. I find my-
self in complete agreement with
what Dr. Kunzru has said about re-
search, but I should like to draw
the particular attention 'of the hon.
Minister to research in design, especi-
ally design of sanitary structures. I
had occasion to write a letter some
two or three years ago to the hon.
Minister for Railways who at that
time was Shri Lal Bahadur, and I had
also a personal discussion with him
with regard to the designs that I had
occasion to suggest and he said in so
many words that he agreed with my
suggestions. Now, I find that even
after a lapse of three or four years
no action has been taken on them. It is
very difficult for me to explain here
what sort of designs I had suggested
because there is no blackboard here,
nor have I got the necessary materi-
al. This is a matter of personal dis-
cussion, and I only want to bring to
the notice of the hon, Minister that I
had made concrete suggestions and I
have had no reply at all with regard
to those suggestions.

Surt JAGJIVAN RAM: What is the
suggestion? Convertible commbodes?

Dr. W. S. BARLINGAY: As a
matter of fact, with regard to com-
modes, I have been suggesting time
and again that so far as this Euro-
pean type of commode is concerned,
that ought to be abolished now from
the railways, and the main reason is
this, It is not that I do not think
that the commode is a useful thing;
it is a good thing, but I think that
the commode ought to be used only
for individual uses, it is no good at
all for social uses. It is absolutely
insanitary for social uses.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): But in some
cases, patients just after opera-

tion cannot use any of the commodes
unlgss it is of the Western type. I
just want to know how you suggest
the complete abolition of the Western
type of commode.
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Dr, W. S. BARLINGAY: Well, I
would say this that as a matter of
fact, as I have said, I myself like to
use a commode; it is of much use
especially to grown-up people. But I
would say this—and il is an unfor-
tunate fact—that the point about this
commode is that even people who
travel in first class do not know how
to use the commode properly. In that
case, what I suggest is, if you are in-
sisting upon having a commode, thea
the commode must be properly clean-
ed at every station and there must
be paper or some cotton-waste or
something placed near about so that
the passenger who uses it can pro-
perly clean the commode before he
is in a position to use it. I, therefore,
think—and quite honestly and quite
seriously—that either we abolish this
commode system altogether or, if we
feel that it is absolutely essential to
maintain the commode system on the
railways for some time, we make
suitable arrangements to see that the
commodes are used in a sanitary and
proper way and that proper habits
are inculcated among the passengers
also. This is, in a way, a laughable
matter; that is true, but it has got a
serious aspect, because it has got a
definite bearing on the health of the
passengers,

Sir, the third point that I wish to
emphasise is with regard to clean-
liness on platforms. The other day
I had a look at the Nagpur platform
and I believe what I saw there would
be true of most of the platforms else-
where. I saw spittoons there and on
them was written the word ‘Spittoon’
in English, and that was on the Nag-
bur platform. Now, I suggest, as has
been suggested by my hon. friend,
Mr. Rajabhoj, that it is time that
beople understood that English is no
good now, especially for those pur-
poses where the interests of the com.
mon people are involved. I would
make one suggestion. I find that even
railway servants go about spitting
and cleaning their noses on the plat-
form. Even railway servants. That
is really a very extraordinary thing.
I feel that some sort of training, some



3743 Appropriation

basic training, should be imparted to
the railway servants who control the
use of platforms on Indian railways

SHRIMATI YASHODA REDDY:
They know 1t very well because once
or twice when Rashtrapat: travelled,
1 saw that every pladform at Nagpur
‘Station was quite clean It 1s not
that they need any training, but they
do not do it.

Dr. W S BARLINGAY
know, they have to keep
forms absolutely clean I am 1talk-
ing now about their habits When
Rashtrapati goes there, they may be
extremely careful, when the hon
Mmister for Railways goes there, they
may be extremely careful But when
they are there no more, when they
are to deal with the common people,
they themselves go on spitting and
they themselves use the latrines in a
very dirty way and all that As a
matter 'of fact, the railways are being
used by an enormous number of peo-
ple in this country. An enormous
number comes into contact with the
Tailways on every occasion; today,
tomorrow, every day, they come into
contact with the railways. If some-
thing could be done to inculcate pro-
per sanitary habits in them, that will
have a very great effect on the gene-
ral health of the people of this coun-
try. This aspect of the question has
got to be understood and understood
in the proper light.

They
the plat-

Then, I will make one more sug-
gestion. So far as second class on
the railways is concerned, I feel that
it is time we abolished it completely
There 1s no reason for having the
second class any more. One point
is that the second class is more ex-
pensive than the third class There
is less accommodation as compared to
the third class sleeping coaches What
I suggest is that instead of second
class 1t is much better to have sleep-
ing coaches on the Railways so that
with less fare people will be more
comfortable The only difference
that I find in the second and third
«lass is that the second class has got
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cushioned seats. I think that 1t is not
necessary In this couniry to have
cushions at all except probably in
case of those people who want to
travel first class or want to have
some comfort and so on

After drawing the attention of the
hon Minister to only one thing, I
will finish, and that 1s with regaid
{0 the fittings in the railway compart-
ments As I was myself a Member of
the Railway Corruption Erquury
Commuttee, I know why these fittings
are never mn proper order Bui, after
all, 1t 1s for us to bring it to the notice
of the hon Minister that things are
gomg wrong and they have goi to be
put right Sir, T have travelled times
out of number in third class coaches
running between New Delhi and
Nagpur I would say that in about 80
per cent ‘of cases no proper care 1s
taken to see that all the fittings are
mn proper order before the trains
leave either New Delhi or Nagpur, as
the case may be, in the opposite dir-
ection The passengers find out the
defect only after the trains leave the
station. After all, we are not Inspec-
tors. We can find out only when we
go and use these fittings I find them
rarely in proper order Afterwards
they have 1o issue telegrams, run
hither and thither and create all
sorts of disturbances on the Railways.
I feel, Sir, that some care has got to
be bestowed by both these starting
stations—Delhi Main or New Delhi
and Nagpur—to see that these com-
partments are kept in proper order.
Thank you.

Surt JASWANT SINGH (Rajas-
than): Mr Deputy Chairman, Sir, at
this stage I have to bring particular.
ly one or two facts to the notice of
the hon, the Railway Minister In his
speech, while presenting the Railway
Budget, the hon. Railway Minister, in
para. 27 of his speech, referred to the
action to be initiated on certain new

line projects In this connection he
| stated inter alia about the linking of



3745 Appropriation

[Shri Jaswant Singh.]
Sri Ganganagar
in the following words:

“Further, there 1s an offer of
‘Shramdan’ labour for earthwork,
etc. from the Rajasthan Panchayat
Sang, for the construction of a
Broad Gauge link between Hindu-
malkot, a frontier station on the
Broad Gauge of the Northern Rail-
way, and Sri Ganganagar on the
Metre Gauge. The question of mak-
ing a beginning mvolving commit-
ments only to a limited extent in
initial stages to judge how far the
offer referred to will materialise, is
also under examination.”

In this connection I may submit that
if this link is made, it will serve the
national interest to a very great ex-
tent. We know that at present Sri
Ganganagar is one of the biggest
grain mandies in India. To take grains
out of Ganganagar you have to take
it either through metre gauge vic a
long route or on the trucks by road.
The condition of roads maintained by
the Government of Rajasthan is such
that it is much better to go cross-
country than to go by trucks on these
roads. Especially, during the  rains,
the roads are altogether wnusable. In
the circumstances, it would be a very
very good case for a broad gauge link
between Hindumalkot and Sri Ganga-
nagar. But, in this connection no indi-
cation has been given as to when
this link will be taken in hand, whe-
ther it will be taken in hand within
this Plan or the Third Five Year
Plan or later; no indication has been
given. But the Railway Minister is a
seasoned diplomat and a statesman.
Very nicely he has, without making
any commitment, stated that the
question of Shramdan is being con-
gidered.

Sir, in regard to this Shramdan I
would submit, let this Shramdan be
monopolised by the community pro-
jects and Mr. Dey because we know
_ that Shramdan means and how the
public money is wasted. The Railway
Department is a very serious depart-
ment as it has to deal with serlous
things. I would request them not to
take this shramdan seriously but
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take this project to themselves with-

with  Hindumalkol | out relying on this shramdan and, as

I said, let this shramdan be solely
confined to the community projects.
After all, this link is @ very very
mmportant link. It will serve the
national interest. Therefore, 1 would
submit that this link should be made
within the Second Five Year Plan.
But, if for certain considerations—
financial or otherwise—it cannot be
done, then it should not be unduly
delayed; it should be done during.
the Third Five Year Plan.

Sir, in regard to high class travel,
I spoke on this subject during the
last successive sessions. I know that
this is not a popular subject, in the
sense that travelling in high class is.
not looked upon with favour for poli-
tical reasons, But, I submit, if you
charge people it is only fair that theyv
should be given a return for it. During
my earlier speeches, I had made a
number of complainfs regarding the
first class compartments, but so far,
it appears, Government or the Rail-
way Ministry have not given any
consideration, or they do not think it
worthwhile to pay any consideration:
to improvements in the higher classes.
I would not repeat the other com-
plaints, but in regard to one, I would
submit,~—about which I made a men-
tion last year——that the writing work
of the booking clerks at the booking
offices while purchasing a ticket has
increased so much that you take
fifteen minutes to get a ticket. If there
are two or three passengers, the book-
ing office takes at least half an hour
to issue a ticket. I have had this ex-
perience many a time. Only recently
I had this experience. I would again
submit to the hon. Railway Minister
that in the past it was never like that
and would request him to see whether
this work cannot be minimised and
whether it should take the booking
office so much time to issue a ticket.
I submit that there is something
serious about it and this question
should be gone into.

Sir, in this connection I would like
to bring another point to the notice
of the hon. Minister, particularly in
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holding passes and travelling in first
class. I had that experience only re-
ceniiy while travelling from Bikaner
to Bombay. At Jodhpur railway
station, while 1 was all alone in my
compartment, a retired railway offi-
cer and his wife entered the compart-
ment. Along with them a party of ten
to fifteen people also came in. They
were all third class passengers. All
their luggage was also brought there,
leaving not even standing space.
Some children, not belonging to this
party, were also brought in there in
the compartment. Dr, Barlingay was
referring to the commode and Indian
type of latrines etc. These little
children, who belonged to their friends
in the third class compartment, were
so huddled up that they, were mate
to urinate and pass stools, answer the
calls of nature etc, on the berths we
were sitting on. When we tried to
object, they said that the children were
not taking food and therefore the uri-
nation as well as the stool cannot
smell. These are the arguments which
these people advance, and at the rail-
way stations 10-15 people enter the
first class compartment without ticket
and take their meal while we who
have tickets are sitting there. I have
brought thisg fact to the notice of the
Minister to see whether something
cannot be done with regard to this.

Lastly, I do not want to take mucn
time; only one point I want to bring
to the notice of the hon. the Railway
Minister and that is this. My place,
Bikaner, is on the Northern railway.
Mostly it is a desert area and is a hot
place also. The Northern Railway
issue their monthly bulletins and very
kindly they send copies of the bulle-
ting to us, the Members of Parlia-
ment. In any case, I receive copies
from them. Very kindly last year
they told us in one of their bulletins
that they were starting almost im-
mediately—an  experiment  having
been made successfully to that effect—
dust-proof carriages on the Northern
Railway, particularly in Rajputana
side. 1, out of courstesy, thanked the
Northern Railway in this House last
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regard to the retired railway officials | year for this very good attempt

of
theirs, and once or twice dust-proof
compartments were put on the rails
also and I happened to travel and
found it really successful, not fully
dust-proof but very comfortable parti-
cularly in the summer. But we saw
these compartments only once or
twice. I do not know what has hap-
Pened to those compartments now
Which, we were told, would regularly
Ply in this desert area specially during
the summer. We saw these compart-
Mments only once or twice and for a
Year we do not know what has hap-
Pened to those first class compart--
ments, when we were told that even
third class compartments of that type
Would be manufactured andg put on,
the rails. Not to talk of third class
compartments or second class com-
Partments, even the first class com-
Partments which had been put on
the rails have now disappeared. I
Would be glad if something can be
done in this matter and it would be
very useful in that part of the coun-
try. Thank you,

At farr mat (wv 93w) ¢
oA wiww, 4fF aur ww R
afas & aga sarer @y fafaefy &
FIATAT & 00 7 7 58 F¢ 399 (7%
AT FaT * g ST R %
T g oS A 1Y, g I
grefart 97, wy fufaed 5z oww
&M

g9y 31 g, O & 50 oFqw
FE ST GFAT & 77 9g § fr uw w2
areis & fqa® a8 F e g ey
FAT E | qF 7w aw (et o §
qr aredtr /SR faeat oz dar &
ST FT AT AT FAAT & T8 © I
& &da et @ ShEa oy iy fgaz
¥z TgEdAT §, SUTET § SuTET ey A
¥ g1 SN § 1 SHST qAST Tg grAT
g f sy av vy =9z o gy § S
ZH AR AT GgT e g1 AT q9ar & 1

-
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[ = &« fagrdy amt ]

TERE H FARA FAT-FIT G
g2 q1E & 1 Qg W@ AT 7
93T FI AG a9 qF 45 @A | A
IT F1 A0 wrgdifaa & 5 g waw
s w41 A 77 geT fFar ghar e
¥z gk AR g Wig w2 AR I3
qg7 | A9 F% e gy wT & &
T AT &7 AT AT faar Ffwa
sft g% SUA FIE G AT A8y E

gl fira 77 ¢ 5 9% €19
T & #1 gqfam 3z ewEd § A
agr @ & fax faqdr & & 1 gl
fawreft 2 a fasrdfr Srrge &
¥ forx qare § wfwa fefer 1 fewwa
qgr et ofr qdt g€ & AR T 79T
f@rer fwfor 78 wvw & fowat a3
g g faoref &7 Tradr 78§ 1 Fefw
agr F1 g & ALY, gy % [ =y Ay
g A A g Av g A, A A faq
¥ T & TS a9 a9, TG AR WA
T LF 9T FE T4 A& | TF FT
=T e &y Y fawwa €1

Suri LAVJI LAKHAMSHI (Bom-
bay): It would be better if you come
five hours late.

offt o fagrt wat . w|®@ W
& gedr & feer @dr & 0 fae
QTGS F A qTS AT § 9T GF HT
UG FioAE WIHT Ggdr | FER,
¥ g TN Arear g fF g9 v Ay
foeaa ¥, S0 % 7 #5793 Fg 90
g, To Eo W0 A &Y TTaT 981 T &,
Tg & gw A F ofear § qed
Surr LAVJI LAKHAMSHI: What is
the meaning of NE.R.?
o oW fagrt ;wi oA SR
TR | AT A ez 9 A Aiwaa
"z & B o fram F A ¥ fad
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98 AR €T IMEX §, S9F a9 3497 &
Fata fawar smar & S & #1S aar
AT HUAT TCT (e & a1 FXdT 8 |
gAafsaR & foqd wRer § 99
9 & 7 I 9T @9 grar g ;MT W
9 vawr wrfas fawrra §, aer Fr
T & ITH AT 037 & 1 famre 7 oav
T g FRT LT F FIX AT 98 I
g fEm & 9 agy sedw §

=Y Sewg arEl i’{-?ﬁ' Jo o
a oY grar 1

st ww fagrt mat agr 78 i,
1% HifSa ) 7 ag @9 g gl oA
Far &t gafaw @ fedt 7 ey w12
q S & AT T SATET @I E@Av & |
fea g agr #Y M FY 38 Siwga
2 & smer oy ot fesar & @+ §,
HqTATT @S &, AT AT & vt &7 o
TR I AFTH AT, 919 A7 T4 4T
FE TA ? I A9 QU@L & g0 g7 /¥
7g SvR FY vt ¢ R oag wfan
$eed o dvo F7 fawfa g o #R
IR X THI F 28, TSR AT FTHG
%% | T FET aF G99 & 3T W W
77 FY faare o =fgd

TS HAET gWIC HAAT St &Y
g faraa & fF O sfvdiem £ aog
¥ T Fr AT F q1ET 9S40 )
= 9% g f& o) s f A |
FT 39 ar fee 1€ srewa & 78 § iy
foren & vgfaaaa #1 | TFo o Mo
Fr e @ svg w2 o gk 3w
FY IHfT F1 A )

H SfEw W W@ gATd
mfear § ST aw FX I 7

a s

ot o« fagd mat: q % &
fif TR WREER ¥ 99 ANWE
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FN, W 92 § Wi 9g" q%ar g
ZAE & Ffd &, 1 7O AT AR
% FX d AT ASG AT qgF A
teaer fowra qedt & SORT T W
FHH A | Jo Fro F gAT frer Sfwlae
ofv %3 919 §, e A awi FAT 8
o 98 fre F IR fi F m &
FOC AT FF AT TR F FW 7 AW
TG F1 A A & forg amgars
¥ o1 @ ag Nfsd ar 7% Afea o
FEe Fam 7 N agT forra ot
g, IET IATAT T A=TAT | HITHG
W F o TR § ART A w1 AT
A FATCE & ST AT AT & FHo |
T Wg ATEAT ggdr & ot ave ¥
TEA AT TSAT & HIL HITAT Al
g B | FES F AT I AGT a4
qreft, s wFTal F1 SFETHE WY
g FFar | g1 o # fowra o STy
2, Tewr HEwr qg amEm &0 &% v
T AT AgET ¥ AmeEw e
fam ar f s QT & & &7 A
¥ FF A T " W2 I F
IO FATS A FX 33 AT ATIHT Y
UMl ¥ agl 9gw St | wE
A gEL AT FTASE FT GOAr &y
ST | AT g9 STHAT 9T FAT e
Tear s a1 7=, o 9@ TG A

T ST AR . AT Y e
e fear ST |

At aw fagrhy o=t - 2w o9
ST ENT, @9 F4T 7

T FHAT AA @ (A TI4T)
T BT TG 7

A e fagwr mat - S an,
Tg W& a1 7 g1, Wi sy Aew aw
AT I qg & qFar g |
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U AT TF R | & AR
FgaT g | 9z~ Adrar g F gherr
¥ UF T w7 AgE S 9T,
foad ST ATl F owemar AT
FE AN AT AT TF o o LRI
F FEIT HTaTE TAT W A= ARG A
TETE AT F | e AT GIER G
gga AT g i g Afaw W
T I8 F1¢ AGT § 1 TFQL § AT AA
fFar & o TWIR § TIT R AT
1 Ty # ufrgee @ uF gftatad
W wEw G ETE ) qg TaTHE FT T
FOTX UHE & HH A7 § A 3&fe
g quTY S wTETe g1 W@l g, §@d
TodAT TET BT @r & | Afww @t &
ferdi @7 fewrq oy & P aiedrd
FT Gfafadr ag) & 1 giene # Hfafadt
ar g f5 owEt & o Agw A oa
g @a, 3w ¥ AT SEm
R & faery § 1 afoorrd ga
77 & FF gamt fastredt g @ 3w
SATET REET IBIF § | TS FT O
FE U g S qg A TELC T
g 1 oy S T wEET AW R,
TATH T Agt AT H, WS A AT
s w®ifs feal F g SEE
RN U U
#@infeal & wa & foaa & &
TN O TR &, Teer T F0Qm §, 99
G HTT g AT 2

(Time bell rings.)

T 1 AR &9 e R A gu o

1 p.M,
5t SETSlEA W ;. UF a9 4T |

ot Iq@amafa: oF ot aw
T faqe ot g1 7

=t & @ R gwt o AT &Y @
FZ 2 E | TG A A W FT A
STt T g Wi aga wE & Saw
&l ST | 98 98 fF TR | gegar
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[ 7t fagrdt @At |
ax & fea qurgn W1 & TH, @4 AT
TF7 FfFq Al IF 39 9T ATEA g
T F15 FH AGL 21 FFT &

{1 qnSiET T fae ST F &er
g

St 7w faery ot © g FEr =
Tl soFfmafaes aegastagr g
qgd WEl FaT ¢ | A A FT ow9aw
T g, faem & 1 mEsy wmr gnm,
afFa smem@y ®wAgr agr & fwamey
FTENT | gHLT Aoy, fofear 7 ST &2EE
g 9 agq J37 ©re g1 anfey e
ag o T g fF 9t a8 9 F
foad sy afer s € g Az N &)
TR A HIT AFT FAH F ACN F
fag Fan Fg=7 ° AT gEt A fafesw
2 fF == U gge @ A1 9’T Fer
AeeT BT & TG TG 3 | ¥ fAage
g fF ¥g@rt #% & agr uw afew
®F FIg! O 47 fIur 9 )

Mgr. DEPUTY CHAIRMAN:
- House stands adjourned till 2 p.m.

The House then adjourned
for lunch at two minutes past

one of the clock.

The House reassembled after lunch
the clock, MRg. DepuTy

at two of
CHAIRMAN in the Chair.

#eEq wauw Saw fag (wea wi) ¢
Sygwmfa WERE, § 9EA WO
wrarg @ g om fdm faee
T F @ "o fam, Mfs gm
9ge S a7 gHE AE0 fear
safrd wa Afus faaar =ifed o,
fez Wt § W R T @gew
T@AT ATEAT §

The
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agHT a1 a8 & % g difaaig
WE ¥ AR R A9 g AFT g | (A
g 39 AR FT AT § GG TAAHE
Fr AR § 98 q9 frear § 5 w0
THEAT T FAT FT qAG F L oATEA
fagm & asr #fsars g1 w@r & ) 7T
FeaT ug & fF o @0 wE 4% e
AT fagm &1 #1@ G @ g ar
Frewr T8y feard dar # fF @ s
FT T TAAT AT | WX AT 39 AT
FI §AIT & a1 W IAFL TG AT
fg &0 & am faa Smrlt s a9
T@T & #T IR 98 e 39 9 7 o
ST @ 9 F g9 & TFS 398 AT
ST ST TgT & AN &Y F% THTT 6T
gfaa® 9T g AT | 3w s A
g Bree e WX faAeer dod
7€y g% ¥ A A % F% qvg Hr
daefrai S8 U @ R TR
FAL AT AFAT S | A T aga &
FTU T TFTAFA G | JT FAqF a1
§ ST @gd T ATERIHAT q8r g |
foeg, & AR H@AY ST AT R 3
A F W AT FAAT AT
fo f5m oag = foammESas #
A FA AT S qHA T w0
o1 ff <t & wgea &7 fadt gere oy
FW AET (AT ST | S SS9 AR
qTHe @Y TS ot SEH ¥ OF Ag WA
AR AT AT | F W AR T TAAAC
F qr @ q1EAT FT g fr oag
AT 9 WO &1 Q0 &1 |

St SIS T : TAT-I5OA TEA
T @reg|

faq smuw saw fag ¢ g@a
AT ST F FEAATRATE 98 98 & %
SI& T gH R F | feoaad agr
FAUTT & a7 g0 AW HY agd FoATs
BT & MY WL FA| § wIg T e
FT a9g § A AT JEe W I
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FAE A WEHAT 94T & | A1 @ &
ferdt 2y et g § i T O Fea
% A A7 faqar fwda &0 @
R afe fd dm ford @
Cxal H’nﬁﬁ'g 3T AW A FH H
F4 54 & faq g faw @5, 954
& fog 98 uaRE oo smar TR
FT(H AT T G o wel A
# AR STt 1T § W ga o
T @A & fF AR AT AT &3 907
T A@ AT A IR W A
FAR Y qET FTAT TS § AT qfer
I FT AZAT HAT agAt &

o THYo gAo WA F34 X
frdt &1 &1 gavrer Ay 1w
g

FEA ATam Yam iy wE T
§ fogar forfow g7 @ oW &
et ey g @1 aft F gaw
57 F1 TOwa AgT g, 99 Ry
F1 d59 Aft fom s g0 =
7 fm o & oft B & A 9sd
fear smar & 1 @ W A FT AeAd
7z & fF AT OF B FhW a4r @
famsr & frwd 7 frm s Aifs
T #vi #1 w& ¥ 4 fradea T
faw Sy Ta & g & & 9 oA
agl far o i foaa W w8 @
¥ fesdt § sw @9 #1 fwrd =< fam
W | FEY AW AT agd TR A
ST R A wTgAE TE & B oaw
@ AT gom fesa qe fooe g
gq <@ faar wram =nfed 1+ & =g aw
wafrd #g var g 0 W 2w An
F1 Y TG T FISATE T AHAT FAT
TEAT§ | WY AT GH GH1E HY A
qEEAT § AT T qXg F FAT 7 7
FLR I

Aradr a/@ A qF FFAT & 9@ 9
2 fr fasmage & S W @A qF
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AT & IF KT AT NI qF TR
FT fEom s &1 399 AWM A W
o 3 fordt g gfeerr € v & #fE g
wEF 3T AT ANAFAT & HR W HIW
F uF e faemaqe ¥ gerdr g9
gq W AT & | 9w q S S
fF Fedr AR IO F i feum
& o e v g w g @
% ford B3 41 awg ¥ waww § AR
T & R T A A ¥ ww w
T % ary fAr o awar & 1 fam
SFTT HT9A FeT-faAmIE et ey
#1 gede ¢ faar § SEt qwe
G 27 TomgE ¥ F AT 9
gT FATE AT WA § @A G| T
A 77 FT faan 41 g ¥ awv
FIAT qF F g 7 S @A g, a7
F Al F oA g S AR 3
HT AT HEH & W g S |
IATC AT QAT A K7 qHA § 4T gAY
gaam g & fa mg s et gemaraTg
¥ Z2TeY a9 =y § 3T WA TF
uFes 77 Afd | A @ F ¥ 0F
aTa F7 if9g QS wgfadr gARER
o Felr ¥ g A foqq 2o F
@R A AW A T A A R A
AET GUIT | TTTT & WIRHATT qAT ST AR
T GAET T AR F77 H7 ITH Tl
T Teal Fraifead w77 ®1 FTET TG |
T AH TG FEAl &

AR TETa WS (377 92T)
grawmfa agmw, e famr gafy
dgifra a1 a7 frad &1 gy o feeg
TR AT F AT T FAT AU G
T g | a4 7E & 0% w7 ofy s wr3few
F & AT T AN B TR T FEE
FATH, FAT AFT FATH 77 FAT T
FraS & fEsal FT FF F&F & FIAT
AN g\ HA oAy wg ' g
T WA A1 gH At a8F 97 ge
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FT AT | ATIHT S SATET qATH
g, HTIHT FUAST SATET a1,
TG T S SATET G N, KT ATTHY
X sumar werdr et | @R fag
oo wigzer grddax SR fEaer
SATGT  FYAT 95 99 aF AT A AGT
FUT I aF HOH| IE THEAT g Aal

- g1 gHdT § )

5t SaFER T ag ar & v
TR 8

ot ey e fmwy A uw
gfqardr e & o gawT 69 T
UTIHT FTH A& FAM | HGHT qI7
AT §, W9 Fgd &, A ¥ e
g f® o 3T gaer Fgew F WA
I #, I9F g ww @ &7 AW
Fg, Sa% fag g Ffres gmIdax
Fr ama FE 5 39 afaare o= wowy
qg agfaaa qa1 FET g, a7 9 FAFAr
g % grow wmow avgw adY §vm, g
TTTHT TF S| FT gATL ATAA H1E7,
FSfeT &7 S feawa o & Sww
TR WH AT FFA FL TETAT

THo THo ATZE AT F1 gH AT
ool § > oAl A1fgd A7 | 39 T
q T GHEAT g I @1 Al g,
o717 e gardr oY TgaT & Sy
g | ST T&T 97 99 qiqe 78T o I TAY
T AW T IR HT FTA F WY &
A AT A FLAFAT § | 99 & a0
9% a9 afaq I g & a7 F a1 &7
aga gfaygr grag g 1 e v 0~y
fae # wfaw 3 #1734 99 < F7dy
g o7 |7 w4 g2 o g 1 ShE g
THo HTFE IMA A9AL F CHIA
F Aartasw T aF Faw QAW afaq
W FAT § T AT &7 q@TgT T9 ATZE
G AT qEEAT FY g Y gFATE |
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Y FANSAFA A AT3E AT F7
RER IS

=t iy avaw frawe : g ¥ qrmar
g f5 3% F1% 9®@ Tgr & 1 qAT
graa § qaifed # agfeaa & fag
oF] a9 dlaw agd saRr &g
q3T |

IR gaAAr (3 mEwaTR @i) -
o ag afaw W T Er

ft G TR ey o Fg ar
o 7 T L AT UF T A
qfaa 7 FTAT ATZA § A T T
[T AT gETWT AT & a7 gWIEy afy
FaT T, TAET F7 grera FaT gy 7
T AT SARATSAT a1 T {7 v
gH ATTHT GATHIIR Fgh | HTL 1T
7 FE9 & % g 3w WF & gErAr
9T & av g9 ot fawed g & A3 A
YOF AMT W@ W E | A Al OF
g #r dfqad ¥ g@ fiw F1 7w
Tl § arfs S\ar  #1 SaTaT § Sner
o A )

T TF AR ogEd femww g
7 gfagr &1 @ T g ) gfar o
o7 sfean e & wfa &1, ag W
F iy &7 F% g | 98 Fad oF
framr w1 ¥ & Jdr § afew
gfgr i7 g R 9iRaay F Ty
FEATA FT AT § AT AR AZ T
AE-TIA § TEEAT AT & A HHF-
AT TF FAAT § | A AN A q7T
Ay &1 S gRET Ey & 98 4 au
TG F FFAT | IHH ATA & ATH
oF e A f § fr deege mmer
e € g A afm & A &
fod Fege W ow agT Swd e
g T 8 zafew g & S ardr
AT & ST Sg A freet & owk
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QEUET ¥ ST At et § 7 Wy W
T § W 37 7 o gfge & sz 78
faet & 1 At g A AR AT
AT AGAFT ¥ WA AT &A1 Tigar §
gfar & g a8 fasely g ) A0
o ST 2 BF B W e afa
#T AT 7 a7 R A7 qwT 7 F
ZafaT 29 @™ & 9 ¥ #7 oo
% % fag e ¥ 3 ) Ty ug gen T
AW F e A AR w1 feawie
&Y ST AR A g & 31 ST |
FATA B T 1 AT F&€7 I 21

AL OF AT THAE § HI T G
fF 7T AT 37 97 AL FL A AT
AR AFFF | TF S
LAY & gfe # fad am & sy
2 3l T Yo M & U #7 98 I
g2 ® QI awdl & | 98 A &1 &Y,
ar £/, 5 Fgr ¥ g & AR ST
e og== w1 AsTes avEw &Y a9 &
FOF & ST g R 1 a9 § ey
TN TEAT & | ITAT T H qgE 97
anT a5t faege smrT g Wy § afw
ghEm & 9qq&E & a9 & 919 %
Y AT & HIT T qHT AR AT
H g0 #1 A1 faemr &0 gfme §
#ET AT aga grit &, @1 39 9 aga
97 AHIFGT FT 1S F1 g7 7 AT qHA
W AT FTE TSR TGy Faer § AR A
g TFATH 9T & | F I T F F
T AT FT TH § HIX 39T IS F
ATAA WY 927 7 THTE | A 799 77
wgrRA " A § B ogwT weifed
FT $H aFAE T TN F AT TThRT
g7 F

T T IfEF AT ST At & IgR
feor 77 & 1% <= zedd el
FY S i@ 9T | I8 T @R
qrAT § 1 SEET & a6y & *fag, ag
TqS S | 1 gAFI Weal gaT AT
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g | T 9 YR P fawe v g A
waﬁ"rmr frod g1 9wt g, fewe 99
% W 7% & fF 9mwr e s fonly
e I9a A 9g 99 § TET & | T
ﬁfrqﬁ“rc-x‘ﬁfsrraiméﬁ?agzaw
Al 9% TR F AR AR F AR
qﬁiafmﬁﬁaﬁ‘rgqr{aarﬁsrag
F@-gL FFAIfeaT FT QXY TaT AST
ZIT AT gAhT agr W A A-T Y FEEY
g wgfaea faor omdwr | =7 5%
#1 Frfifea #Y gfec & 7 39 a0 &
A F7 Agfeaad & #T gfte § 39
I 79 gfaud 9@ & £ I a1 q9ET
a7 FIT RO |

SHrr N. M. LINGAM (Madras):
Mr. Deputy Chairman, in the short
time at my disposal I cannot make a
major speech on this subject, but
amidst the welter of criticism made of
the Railways, I feel impelled to say
that we fail sometimes to take account
of the enormous strides made n
improving efficiency and in providing
amenities to the passengers. If the
Railways have not been able to do as
much as we expect them to do, it is
for reasons which are perhaps, far
beyond the control of the Ministry or
the Raillway Board But tHen it is no
consolation to us that because the
Railways are a huge national under-
taking involving a capital outlay of
more than Rs. 1,000 crores, steps
should not be taken to improve it.
To me, the crux of the matter seems
to be this. In a big organisation like
this, efficient organisation is very
important. Tn a huge undertaking like
this, if there is no proper and efficient
organisation at every level, the
authorities will lose grip over the
entire railway administration. And
this focuses attention on the stagna-
tion in goods traffic and passenger
traffic that has come to the fore
recently. We have to remember that
we live in a fast age and we are enter-
ing the atomic age and the space age.
| 1t in such an age our Railways do not
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improve their speed and if there is
no proper streamlining, then natural-
ly they lose step and they will be leit
behind. Therefore, this aspect of the
matter should be borne in mind and
it is not enough to speak of temporary
palliatives for meeting some set-back.
They should, if I may say so, have
perspective planning, taking into
account the 1mprovements in our
national highways, the enormous
speeds we are having all round in all
walks of life and the great improve-
ments in means of transport. Unless
they have regard for these things and
there is improvement in efficiency and
the whole thing is properly stream-
lined, I am afraid they will be in for
a period of stagnation, if nof a set-
‘back.

I would like to make a few obser-
vations in this context on the pro-
gramme for new lines. Of course,
our resources are limited and in going
in for new lines, care has to be taken
to see that they contribute to the
national development to the maximum
possible extent. From the speech of
the Railway Minister, we find that
certain lines have been mentioned. But
it is not clear to us how these new
lines were decided upon and whether
these are the lines approved by the
Planning Commission or whether their
priority had been determined by the
Railway Ministry itself. For instance,
there is one line—Udaipur to Himat-
nagar—and an outlay of more than
Rs. 11 crores has been made for it. We
do not know if this line is of such
economic importance as to deserve
such a huge outlay. The House would
like to know how priorities are deter-
mined and whether the outlay on
these lines is worth their potentiality.
The Railway Minister has not taken
us into his confidence in this matter
and that is why there is force in the
argument that certain lines in the
South have not been attended to at
all. To mention only a few, there is
the Bangalore-Salem line which has
to be constructed. This has not been
«considered at all. I would avail of this
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| occasion to draw the attention of the
Ministry to the need for extending
electrification from ‘Tambaram to
Villupuram and also for the electri-
fication of the Madras-Arkonam line.

This also brings to my mind tihe
guestion of general efficiency in the
lines in the Southern Railway. Even
apart from the failure of the Minis-
try to undertake new constructions,
there is chronic inefficiency, quite
apart from the losses incurred by the
Railways. I do not know if the
machinery is geared to the needs of
the South where there is great indus-
trial activity and the tempo of life
generally is at a high rate. To take
, one or two instances, I may say that
it used to take us less than 14 hours,
thirty years ago, to go from Madras
to Coimbatore, probably even less
than 12 hours, I think. But now, after
thirty years of technological progress,
efficiency and annual speeches on the
Railway Budget, we take more time.
The very same train now takes more
time and it reaches its destination—
Ootacamund—at the wunearthly hour
of 2.45 p.m. or so, when there is no

convenience for any lurith for the
passengers. This is supposed to be a
place of tourist attraction. Still the

passengers have to undergo very many
hardships No attempt has been made
to see that such an important place
which has only one express train to
boast of, has at least the ordinary con~
veniences available to passengers.
This I pointed out to show that the
general efficiency in the South has
fallen very much in recent years.

This naturally brings me to the
other question of the need for decen-
tralisation in the administration. As
I said earlier, unless there is proper
organisation which means effective
decentralisation at different levels, the
Ministry from the top cannot control
and attend to all aspects of the
administration.

I shall quote an insance where for
a small matter we had to go round a
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long route of routine. I asked for a
berth in the Nilgiri Express from

Ootacamund to enable me to come to
Parliament at short notice. I got a
reply saying that there was no room
in the train. Then I asked the station
authorities at Ootacamund for the
release of the emergency quota for my
travel because I had to come to Parlia-
ment urgently. They said that they
had no authority to do that and that
they had to contact tffe Olavakkot
Divisional Office for that release. I
fail to understand why the Divisional
Office should be empowered to
release 1t or not. That Office did not
do anything about it; the station
authorities did not hear anything
about the quota release, with the
result that I was stranded there, and
but for the last minute cancellation
of a berth I would not have been
able to travel that day. This is
the sort of thing that goes on
in other respects also. They could
have left this matter of releasing the
emergency quota to the discretion of
the station authorities at Ootaca-
mund itself. Why should a man in a
far off place be empowered with this
thing? And here he failed to dis-
charge his duty. This I only point out
to show that there is not enough ot
decentralisation as to ensure stream-
iining of the entire administration.

The other matter that I want to
bring up is with regard to depart-
mental catering.

Mr. DEPUTY CHAIRMAN: Enough
has been said abouf it,

Surt N. M. LINGAM: Thank you,
Sir.

Mr. DEPUTY CHAIRMAN: Mr.
Tumpalliwar. I have to call the Min-
ister at 2.30. )

SHrr M. D. TUMPALLIWAR (Bom-
bay): Sir, for the first time, I do not
like the arms of the clock to move
‘because the time given to me is very
short and I find it difficult to adjust
the priorities of the points. I, there-
fore, propose to go through the points
one by one briefly.

135 RSD--3.
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In the beginning, 1 express my
' appreciation of the hon. Railway Min-
\ ister for presenting a rosy picture of
| the Indian Railways. There is one
. thing that strikes"me most. In yes-
J terday’s papers I read that the Minis-
tries of Railway and Transport are
not able to come to an agreement on
certain details of co-ordination. Much
has been said about road transport in
the course of the general discussion on
the Budget here and 1n the Lok Sabha
also. What I propose is the nationali-
sation of road transport so that there
would be no need of curbing road
transport and there shall be no fear
on account of competition from road
transport. Revenue from both the
sources could come to the coffers of
the nation.

Secondly, I propose the amalgama-
tion of the two portfolios of Railways
and Transport. Thereby, we can eli-
minate the element of competition and
adjust the question of fares, issue of
licences, etc.

1 would like to say a word about
local needs. It has been said time and
 again on the floor of the House that
( narrow gauge lines are outmoded ahd
; that they are not to be Miroduced any-
' where in the country. In this con-
| nection. I beg {o bring to the notice
of the Railway Minister a few lines
that exist in Vidarbha. One is from
i Nagpur to Jabalpur via Gondia, The
other is from Nagpur to Chanda via

Nagbhir. The third is from Nagpur
io Chhindwara. The fourth is from
Dhamangaon to Yeotmal and the

fifth is from Pulgaon to Arvi. These
are narrow gauge lines. I do not find
them comfortable on account of the
slow speed that they have and the
lack of amenities also at the railway
stations. I request the hon. Minister
for Railways to replace these narrow
gauge lines as early as possible by
, broad gauge lines. I suggest replace-
. ment by broad gauge lines because
' there is no possibility of introducing
| metre gauge lines there.

.
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On one thing I feel impelled to
eongratulate our Rallway Minister and
that 1s regarding his instruction to the
rallway authorities to recruit as many
Scheduled Caste candidates as possi-
ble for giving water to the passengers
This 1s a very welcome instructlon,
not because we wish to give the com-
plete quota to Harpans but, because,
taking the problem as a whole, 1t will
go a long way in solving the problem
of untouchability I go further and
say that wherever possible, at Govern-
ment level, measures should be
devised to see that the infiltration of
Scheduled Caste people takes place
mto the households of caste Hindus
This is necessary Though we have
got different castes in India—we have
got caste Hindus, we have got Hari-
jans, we have got Muslims, we have
got Parsis—the Harijans have a
grudge against the caste Hindus—and
1t 18 right also-—because only the caste
Hindus object to bemng touched by the
Haryans, even today So, my sugges-
tion is that we should get more and
more of these people into the services
It has come to my notice several
times that the Secretaries and other
officers who are caste Hindus do not
lhike to have peons belonging to the
Scheduled Caste because they want
their peons to work in their house-
holds If such shings come to the
notice of the hon Minister, let it be
from any Department of the Govern-
ment, he should see that such pract:ce
is put a stop to Harans should he
encouraged to enter the households
of caste Hindus

I want to make one concrete sug-
gestion for putting up a new line bet-

ween Warora and Sindewan There
was such a proposal some three or
four years back but I do not kn.w

why and how that proposal was drop-
ped I would request the Railvay
Minister to look into that proposal n
order to gee how 1t was dropped and,
if possible, to give effect to that pio-
posal
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As time 1s very short, I am hurrying
thiough the many pomnts that I
wanted to speak on 1 now come to
some pomts made by my hon friend,
Mr Bhupesh Gupta He suggested—
and 1 feel nrightly suggasted—
that the eradication of corruption and
inefficiency 1s the concern of all,
including Members of the Opposition.
{ appreciate the spirit in which he
offered his assistance What he wants
is consultation and his suggestion
should be taken into consideration I
appreciate that because inefficiency
and corruption are not the cutcome
of individual evil but are the outcome
of social outlook

SRt JAGJIVAN RAM; I have hs-
tened with great attention to the
speeches made by various hon Mem-
bers 1n the House It will not be pos-
sible, within the short compass of
time at my disposal, to deal with all
the points that have been raised here
Questions for introduction of new
trains in certain sections, about modi-
fication 1n the train timings, abovut
speeding up of trains in certain sec-
tions etc have been raised 1 will
only say mn this respect that I wilt
get all the suggestions examined
because 1t 1s not possible to give
replies to the individual matters that
have been raised in this connection

Dr. Kunzru, whenever he speaks on
the Railways, brings to bear upon his
speech the mmpress of his vast experi-
ence in railway matters and whenever
he makes suggestions the greatest
attention is bestowed on them On
this occasion also he has raised var-
1ous pertinent questions for the
improvement of the railways Now, it
will not be possible for me {0 reply
to him in any great detail and T will

only briefly touch upon those =suh-
jects
Now, pooling of locomotives has

been done Ags he himself 15 aware,
it has been done on many sections in
all railway zones barring a few
branch lines It will be necessary
after the introduction of Jiours of
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employment for the raillway
smployees, for the better utilisation of
our locomotives that they must be
pooled together. Progress has been
made in that and practically in all
zonal raillways pooling of locomotives
has been introduced and progress has
been made,

Dr. H. N. KUNZRU:
eutstation pooling?

In respect of

Surr JAGJIVAN RAM: Yes The
pooling together of locomotives cf the
various zonal railways is a matter
which requires great care and xmi-
mation and I may assure him that 1
will get that aspect also examined as
to whether it will be possible to pool
the locomotives of the various zonal
railways

Dr. H. N. KUNZRU: Could the Rail-
way Minister kindly have a note sup-
plied to us giving full information
about the present state of pooling of
locomotives?

Sur1 JAGJIVAN RAM: I will cer-
tainly send a detailed note to Dr
Kunzru. As a matter of fact, I pro-
pose to send one or two notes to him
in detail regarding the financial posi-
tion, gross earnings and working
expenses also, because as I have said
it will not be possible for me to give
so much of statistics here and that
perhaps will not be interesting to all
the members of the House. So I will
pass the note on to those Members
who will be very much interested in
such statistics.

Surt MULKA GOVINDA REDDY:
(Mysore): Why not to all Members”

SHrI JAGJIVAN RAM: Well, it will
be made available to as many Mem-
bers as will require it.

I now come to the question of the
use of concrete sleepers. Dr. Kunzru
has raised a question about the use of
pre-stressed concrete sleepers on the
Indian railways. As a matter of fact,
this question has been under active
consideratinn for some time now and

f
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all available data on the many types
of concrete sleepers has peen collected
an¢ studies made by the Research,
Design and Standardisation Organisa-
tion. It may be mentioned that pre-
stressed concrete sleepers 1in Indian
conditions have no particular advan-
tage over reinforced concrete and
hence 1t has been considered expe-
dient to develop in the country con-
crete sleepers suitable for Indian con-
ditions. But even those sleepers made
of this material do qiot yet compare
favourably mn price with the N.LR.S.
du~ign cast wron and other types We
have already manufactured several
designs of sleepers departmehtally for
use 1n the first instance in our vards.
Orders for 50,000 sleepers have
recently been placed on the Hindustan
Housing Factory and contractors are
also being encouraged to take up the
manufacture of this type of slcepers.
Proposals of other firms, of which
Messrs, Associated Cement Co. 1s one,
for the manuf-cture of certain con-
tinental designs of concrete sleepers
are also being examined.

We have also used extensively con-
crete poles for electrification. As a
matter of fact, we are one of the
pioneers in the use of such poles. The
Howrah-Burdwan  section of 88
miles and 20 miles of the Sheora-
phuli-Tarakeswar branch have been
provided only with pre-stressed con-
crete poles. So we are gradually
increasing the use of concretc sleepers
and concrete poles

Briefly I would
the gross earnings
expenses also. In 1955-56 the
gross earnings, as has been said by
Dr. Kunzru, were Rs. 315.9 crores and
the working expenses Rs. 258.8 crores.
In 1957-58 the gross earnings were
Rs. 381.4 crores and working expenses
Rs. 309.8 crores, Sir, I will not repeat
what he has said but the increase in
expenses comprises about Rs 11}
crores purely on account of increase
in the per capita cost of staff without
reckoning the increase in the staflf and
about Rs. 51 crores for increase in the
statutory price of coal There was

mentlon about
and working
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also increase on account of additional
salety measures taken in 1957-58 to
avoid accidents as far as possible and
this was about Rs. 3 crores. Exclud-
ing all these items totalling about
Rs. 20 crores the increase in working
expenses of about Rs. 30 crores over
the amount of Rs. 259 crores 1n
1955-56 was about 12 per cent. Can
it be said to be disproportionate to
the growth of traffic and other activi-
ties of the Railways? The growth of
traffic can be judged by the following
figures.

*®

In 1955-56 the tonnage lifted was
114 million while in 1957-58 it was
132 million. As far as freight ton

miles are concerned, in 1955-56 i{ was
36.434 millions while in 1957-58 it was
44 861 millions. Again I will repeat
that I am not quoting all these figures
to justify that there is no scope for
further economy. I have always held
that there is scope and we are apply-
ing ourselves to the problem and
wherever possible we are trying 1o
economise. And this meets to some
extent the question which my hon.
friend, Mr. Bisht, raised about work-
ing expenses.

I would again say that when 1 give
so much of statistics it becomes some-
thing like a dry subject but these are
matters where unless detailed siatis-
tics are given one cannot prove one
way or the other. Now, let us take
the figures about staff and fuel. In
1951-52 the total number of railway
employees was  9,23,069 costing
Rs. 121.71 crores; tonnage lifted 96 66
millions; freight ton miles 28,966 mil-
lions; passenger miles 39,030 millions,
In 1957-58 the total staff was 11,11,026
costing Rs, 172.94 crores; tonnage lift-
ed 132 millions; freight ton miles rose
from 28,000 to 44,000 millions; passen-
ger miles from 39,000 to 43,000 mil-
lions. I have given round figures.
Again during this period there were
various additional facilities given to
the employees which also added to the

[ RAJYA SABHA ]}

(Railways) Bill, 1959 3770

cost; for instance there was the Award
of Mr. Justice Rajadhyaksha so far as
hours of work were concerned. All
these factors led to the increase in the
cost on account of staff. And
the increased activities, the traffic and
the passenger that the Railways
are called upon to lift, require
increase in the strength of the staff
also. If we judge the ratio of traffic
and the increase in the number of
staff, taking also into consideration
the additional emoluments in various
shapes that have been provided to the
staff, we will find that the increase
in the number of staff or the cost
thereon has not been disproportionate
to the increase in traffic and other
work on the railways. The same thing
can be said regarding consumption of
coal on the railways. Without giving
other detailed figures one very relia-
ble criterion for the consumption of
coal is the recognized statistics, pounds
of coal consumed per thousand gross
ton miles. These are:—

(Including proportion of mixed)

1951-52-—
B.G —Passerger 1947
B.G - Goods 160" 8
1957-58—
B.G.—Passerger 18475
B.G.—Goods 149°5
1951-§2— N
M.G.—Passenger 230°7
M.G.—‘GOOdS 202.L
1957-54—
M.G.—Passenger 214°0
M.G.—Goods 174°6

Here again I will repeat that when
I quote statistics, it is not the intention
on my part to say that there is no
further scope for economy in the con-
sumption of coal. There is surely
leakage and wastage, I will say, of an
appreciable quantity of coal, and I
have been always asking the Board
what steps we can take so that leak-
age and wastage can be avoided and
also that the quality of coal that is
supplied to the Railways is of a better

4
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type, so that the engines are
affected, safety is not affected and
also consumption may be reduced.

Sir, about the speed of goods trains,
1 have got a briet from the Railway
Board, but I am not going to quote
that, because I do not feel that I
am going to give any additional fac-
tor which has affected the -peed of
goods trains. All the factors that
have been enumerated therein have
already been said either in this House
or in the Lok Sabha, but I will pro-
mise that, if necessary, I may send
a note to Dr. Kunzru and discuss wiih
him what further steps we can take
in the matter.

About research and testing, we have
done some work there, and though
there is scope for doing more work,
the real difficulty about the expan-
sion of work and more and more
attention being paid to fundamental
research or original research in our
Research Centre, is the paucity of
really good personnel for that work
As a matter of fact, last year I had
asked the Chairman of the Railway
Board whether we could get some
foreign gentleman, even for a certain
limited period, who could come here
and set the whole institution on the
right track, so that later on we could
follow that. But we have not been
able to get a really good man for
that. I will not like to have a second-
rate foreigner for that. 1 would like
to have a first-rate man who will
come here for one or two years and
set our whole organisation on a very
sound basis, so that we can do first-
rate fundamental research on these
matters. I am still pursuing that,
because I myself attach great import-
ance to that aspect.

Dr. H. N, KUNZRU: May I inter-
rupt my honourable {riend? Our
railway officials are highly experi-

enced. They have knowledge of ra:l-
way problems extending over a long
period. Can they not make a good
beginning themselves, though they
might need some outside help for the
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ot '+ full development of research in 1es-

pect of fundamental matters?

SHrr JAGJIVAN RAM: We have
made a beginning. You cannot say
that we have not made a begmnning.
We have made a beginning. Again,
the time at my disposal does not per-
mit me to go into details. We have
made a beginning in this and we have
done some original research also. But
as I said, I want an experienced rail-
way official who has done first-class
work. It will not be that I will place
this in charge of somebody else. It
will be in charge of some experienced
railway officer, but he may be a isted
by some outside person who has really
doune firsi-thass fundamenial Teseurch
That is my idea and I am still {rying
for that.

Dr. W. S. BARLINGAY: Should
there not be increased collaboration
between the national scientific labora-
tories and the railways?

Surt JAGJIVAN RAM: There is
collaboration in all these matters. As
far as I am aware, there is complete
co-ordination in these matters from
top-ranking scientists. Whether they
gre from the railways or they are from
other research centres or from the
Defence Ministry, all of them are eol-
laborating.

My friend, Shri Sheel Bhadra Yajee,
asked whether the Report of the Class
IV Staff Promotion Committee was
in cold storage. I wish he would
occasionally read the newspapers. And
if he had read the proceedings of ihe
Lok Sabha he would have found that
it was said there that the majority
of the recommendation of the Class
IV Staff Promotion Tommittee have
pnot only been accepted, but orders
have already been issued to the Rail-
ways for implementing them.

SHrr SHEEL. BHADRA YAJEE:
But yet not implemented.

SHRr JAGJIVAN RAM: As I
on most of them orders have

said,
been
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1ssued to the Railways for the im-
plementation of those recommenda-
tions. A few are remaining, and 1
expect that orders on them also will
be passed very shortly I propose to
place for the information of the Mem-
bers of the House a tabular stalement
showing what the recommendations
were and in what form they have
been accepted by the Railways

This brings me to the question of
workers’ participation in management.
I wish hon. Members who raised this
question of workers’ participation in
management were clear in their minds
as to what they mean when they say
workers' participation in management.
Well, if they are going to be satis-
fied with the workers’ participation
in the management so far as the ad-
ministration of the . .

Smmi KHANDUBHAI K DESAI
(Bombay): Just a beginning.

Surr JAGJIVAN RAM Staff
Benefit Fund is concerned or the wel-
fare measures are concerned, I con-
cede 1t here and now that workers are
going to have a full measure cf par-
ticipation in this matter But what I
feel, when I think of workers’ parti-
cipation in management, is that there
should be real and substantial parti-
cipation of the workers in manage-
ment. And T am examining this thing
from that aspect, that workers' parti-
cipation should not mean simply as-
sociating them with welfare measures
or the Staff Benefit Fund’s 1dminis-
tration but in one or two places it
should be real participation, where
more and more responsibility should
be placed on their shoulders for the
execution and implementation of cer-
tain programmes I am examining
this matter from that aspect and T
think that we will be able to take
certain decisions in the matter and
inform the House in due course

My friend, Shri Sheel Bhadra Yajee
again complained about the function-
ing of the permanent negotiating
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machinery, He said that they have te
negotiate at the district level, the divi-
sional level, the zonal level and at
the Railway Board level I cannot
imagine, as a trade unionist, how he
can complain on this score. I cam
understand if he says that these bodies
are not functioning effectively. But
it negotiations has to be done, 1t has
to be done at various levels Certain
matters cannot be decided by the
Divisional Officers They can be
decided only by the Minister Cer-
tain matters cannot be decided
by the Zonal Railways. They cam
be decided only by the Railway
Board. You have to negotiate at
various levels, One can understand
if he says that they are not function-
ing very successfully. But he says
that they are functioning at various
levels They will continue to fune-
fion at various levels; that is inevit-
able. Any trade unjonist who knows
anything about the A B C of trade
unionism cannot complain that they
are functioning at various levels If
you enquire from a railway worker,
he will himself say that they wi'l have
to function at various levels. Certain
matters will have to be decided at the
Divisional level, certain matters will
have to be decided at the Zonal level.
certain matters at the Railway Board
level and certain matters at my level.

When talking of staff matters, it is
but fair that I take notice of my
friend, Mr Bhupesh Gupta, who spoke
as a great protagonist of democracy
and parliamentary institutions

Surr SHEEL BHADRA YAJEE:
he now converted to democracy
parliamentary institution®

Sert BHUPESH GUPTA (West
Bengal) - I hope the Minister is not
speaking as an antagonist.

Is
and

SHrR1 JAGJIVAN RAM I will leave
it to the House to judge But, I do
not know why you took it amiss I
said you spoke yesterday “as a great
protagonist of democracy and parlia-
mentary institutions”

(Interruption.)
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As usual he used his stock words «ad
phrases— victimisation, discrimina-

tion, and things like that.

SRt  BHUPESH GUPTA: Which
are ..

SHrR1 JAGJIVAN RAM . which
are your stock phrases of course. What
18 victimisation? Victimisation means
this; If anybody 1s penalised for
genune, legitimate trade union activi-
ties, that amounts to victimisation. I
may assure him, Sir, that not one
single raillwayman 1s victimised or
penalised 1n any way for his legiti.
mate, genuine trade wunion actwity.
But 1f t1ade union activity means put-
ting a premium on dereliction of duty,
if 1t means putting a premium on
indiscipline, well, I will not tolerate
that Wherever workers have been
punished, they have been punished for
dereliction of duty. Wherever they
have been punished, they have been
punished for gross indiscipline mnvolv-
ing violence Wherever they have
been punished, they have been punish-
ed for corruption, and wherever they
have been punished, they have been
punished for dereliction of duty endan-
gering the safety of running of the
trains 1 wish there were courtesy
from all sides After all courtesy does
not cost anything, but it should be a
bilateral thing, not unilateral I will
emphasize that there should be cour-
tesy from the officers to the workers
and from the workers to the officers
T will again emphasize that the work-
ers should not be servile But 1
would add at the same time that the
worker should not be indisciplined He
should discharge his duties efficiently,
he should conduct himself properly I
again assure my friend that there is
no victimisation for trade union
activities But if under the garb of
trade union activities certain people
want to take undue advantage, well,
that will not be permitted

Again, he talks of discrimination
Where is discrimination? All Govern-
ment servants are precluded from
enrolling themselves as members of
eny political party, whether it is the
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Congress or the Communist Party,

whether 1t 1s the Socialist or the Praja
l Socialist Party. They cannot, accord-
ing to the Government Servants Con-
duct Rules, enrol themselves as mem-
bers or take part in the activities of
any political party, and m that matter
there 1s no discrimmnation If any
worker wants to enjoy the full rights
of a free citizen, it 1s open to him te
join public life. But mn so far as a
person chooses to join Government
service, he himself knowingly abridges
certain rights of free citizenship, and
that 1s applicable in respect of all
political parties ‘Therefore, I say
that when you talk of discrimination,
you talk without any foundation,
without any material on the basis of
which you can substantiate the allega-
t1on of Raillways diseriminating against
their employees You have quoted
certain instances of a few employees
whose services have been terminated

Surt BHUPESH GUPTA: Many
instances I have given

SHRI JAGJIVAN RAM: I am coming
to that Yes, the services of quite a
number of employees have been ter-
minated As a matter of fact, a num-
ber of cases were pending for the last
eight or ten years, of which my friend,
Mr Gupta, is aware There were
perhaps 52 cases pending for a number
of years under the National Security
or certamn other regulations I had
promised in this House and in the
other House also that I would perso-
nally look into every case. I have
done that Out of these 52 cases, 27
employees have been reinstated In
the cases of 22 it was not found pos-
sible to reinstate them Their services
have been terminated, under section
148 of course—and recourse to it was
! taken because 1 felt that it would be
|
!

!
{

advantageous to the employees con-
cerned if their services were terminat-
ed instead of their being dismissed T
am Dplacing the whole fact hefore the
House We are taking recourse to this
section 148 in cases 1

Surr BHUPESH GUPTA: Small

mercies
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SHrr JAGJIVAN RAM: ... a
very limited number of cases where
they fall under any one of thafollowing
three categories: where it is a ques-
tion of derel.ction of duty endangering
the safe running of trains; where it
is a question of corruption; and where
it is a question of gross indiscipline
involving violence. In these three
types of cases we are using this section.
But I may assure him that it is being
used very sparingly and that I do
personally loock into these cases,
because the number is very small. I
have made it a point to go into every
case not once but more than once, and
after I am fully satisfied, then only
action is taken.

Sur1 BHUPESH GUPTA: The diffi-
culty arises because the case comes to
you after the action has been taken.
It before the action is taken you look
into them, probably the situation
would not be so bad as it would
otherwise be.

Surt JAGJIVAN RAM: Well, the
final action is taken after my approval.

Surt BHUPESH GUPTA: In every
case?

Surr JAGJIVAN RAM: In every
case. I am not talking of cases where
people were under suspension. [ have
examined those cases

Surt BHUPESH GUPTA: Termina-
tion of service.

Surr JAGJIVAN RAM: I have said—
you mark mv words—the final action
is taken after my approval. Sir, I do
not want to take more time.

Mg. DEPUTY CHAIRMAN: You will
examine the other questions.

Surt JAGJIVAN RAM: Yes, Sir, I
have said that I will examine the
other questions.

3 rm.

Mgr. DEPUTY CHAIRMAN: The
question {s:

|

i
1
|
r
f
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“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1959-60 for the
purposes of Railways, as passed by
the Lok Sabha, be taken ‘nto consi-
deration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We shall
now take up clause by clause consi~
deration.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Surr JAGJIVAN RAM: Sir, I move:
“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be returned.”

SHRI M. P. BHARGAVA (Uttar Pra-
desh): Sir, I want to say just one
sentence. I want to take this oppor-
tunity of thanking the hon. Railway
Minister for agreeing to extend the
railway line to the Tripura border.

Thank you.

Surt H. P. SAKSENA (Uttar Pra-
desh): Sir, with your permission, I
wish to say that the hon. Railway
Minister just now defended himself
and his Ministry. He was saying that
there was no discrimination. I admit
it, but then I submit that there is one
discrimination which is continuing in
his railway administration even today
and it is this. It is a small matter of
course, but then, there is this discri-
mination. When Members of Parlia.
ment get their seats reserved, they
have to pay the reservation fee, but
in the case of other persons—the offi-
cials who travel--they have to pay neo
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reservation fee. This should be look-
ed into.
Mgr. DEPUTY CHAIRMAN: The

guestion is:
“That the Bill be returned.”

The motion was adopted.

THE APPROPRIATION (RAILWAYS)
No. 2 BILL, 1959

Tae MINISTER or RAILWAYS
(SHRI JagsvaN Ram): Sir, I beg to
move.

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1958-59
for the purposes of Railways, as pas-
sed by the Lok Sabha, be taken
into consideration.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill to authorise pay.
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1958-59
for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

Mr. DEPUTY CHAIRMAN: Mr.
Niranjan Singh.
o (7w fay (vow wRa@)  Sw-

wmafy wEE, 9 9] AT § ww
gra wEeE wA STt & weaerhe &
ol TEAT SR g | AT ¥ age Wa A
St Sifat g § § 3w A § FFw
TE d oA gt § S A
TS o= AR ¥ MR A Fr
& | FTEYIA 9T I qIAT AT &
T ;WL AT Ay o # g
faeie = g Fxm TR 8 )
qIAXIGT A 78 g x5 faw |
ez Ft & <fisit S e
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w7 5aFr Fate g & &) suEr g9
w7 faar Sar § | A FHY ST S O
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T 998 I qT AW q S 9T
H FfGT HTaw HET § g GFAER
TF YT UgT ST & A fInd ag gy
g fF e 7 goar Awe g1 g
I F1 AT AR Rl g S| et
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